NATIONAL COMPANY LAW TRIBUNAL 29
MUMBAI BENCH, MUMBAI

C.P No. 232/(MAH)/2017

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 04.07.2017

NAME OF THE PARTIES: X10 Capital Pte. Ltd.
V/s.
Karan Bhatia & Ors.

SECTION OF THE COMPANIES ACT: 397-398 of the Companies Act 1956 and
- 241-242 of the Companies Act, 2013.
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ORDER

CP No. 232/241-242/NCLT/MB/MAH/2017

For having both parties without prejudice to the rights and contentions of
the parties agreed for completion of pleadings, the Respondent side is directed to
file reply on or before 14.07.2017, rejoinder, if any, from the Petitioner side on or
before 21.07.2017 with a direction to Respondent No. 2 to limit operating the Bank

account of the Company to meet its ordinary course of business.

For having both the parties agreed to complete the pleadings before next

date of hearing, list this matter for further hearing on 04.08.2017.
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V. NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Technical) Member (Judicial)
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